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CENTRAL ADMINISTRATI\IE TRIBUNAL PRINCIPAL- BENCH

“RA’ Nod404/2000 ©

n
DA Nos 59/96 P

_New Delhi: this the 27  day of Mivemder 20007

HON'BLE MR.S.R.ADIGE,VICE CHAIRMAN(A).

HON'BLE MR,KULDIP SINGH, MEMBER (3)
Chlef’ Commissioner of Income Tax &
OI‘S. .0t.oo-oooAppllCaﬁts1
(Res;.ondenisin 0A)
VeTsus

Kamal Din ’

s/o Shri Madlvi ,
R/o T-518/C=3, Baljit Nagar,

New Delhi «eoeRespondent :
(Applicant in OR)
‘ORDER'(BY CIRCULATION)

h erused the R A.:*

23 The directions to respondents in para 8(i)

of theT;--ibuna»l}s_orderAdated 410.532'52_1000 vere t0 consider
applicantls claim for corssing of EB w.edfe 159792,
Whether this consideration is to be made through DPC or
other uise, and whether the DPC's recommendatiohs are
to be acted upon after finalisation of the criminal
proceedings or not, cannot bé made the subject matter

of an RA as the same does not come within the scope

and ambit of section 22(3) (f) A:TiAct read uith

Order 47 Rule 1 CPC;under which alone any order/decision
of the Tribunal can be TeUieuedﬁ

47

The RA is regected.

Aorfel
( KULLQI\p SIb‘;H ) (s.R. Ac/ 37)
MEMBER(IJ) VICE CHAIRmAN(A)
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